
O.A. No. 736 ol" 21)l 1. 

vs 
Union ofludiak, Or~ i 	I . s. 	 Rospon6l-nfs 

Order da ted: OL 1, 1-2011 

C(.-,)R ANI 

---- ------ 

Flon"ble Shn'. k K~ Patn.,r6, Membig(judl.) 

Heard iVili-, N.RlRoutray, d. Com  i set f-cq the 

applicant ~-md 	 Ld- Stand 	c n cl 1.,~ 	 ong (-,)u s., 

appe Ig T the Respondell anl 	 t-l~aliNVaYS, 011 whom a Copy of' 

dt us (D.A. hasalicady beenserved, 

v -, . J-119 thc present O.A., the 	I -ml, 	3 

made following prayers: 

"To direct the Rcspondtmts to revised 

pay ol' the applicant -in P.3- lks. 5*2,of'-

210200/- with G'P- R.S. 1800/- W.Cl 
01-01:21006 ~mdpay flic dif"fi.-rential mTear 

skdani, leave salaj~,,, DC-IRG", Commuted 
va-lue of 	and pensl.on with 12qN`) 
ate rc t 

L", Counsel lor the ap-pill.ciant subjiul 'that 

-ventillatino I-Lis cl, " , 	nevance, the applic-aml hLis also filed. 

repTe-sentalt on 	Le Alin.ux-ure-A," dated 2121.01"210, 11 before 

Respondenn' N,--.22 wit . 11 copy- to Respond.oit No.4, Wiluch 1.13 

shll Pold-mg. L, 



Having huu(I LILI Coull.,sel -5- Nir the paltlA~S, -we, at 

this stage, williout C.11te-nin& mto the ment of the case, deem 

it propa to swid the case before the Competent aut. 
, 
110fity to 

ta-k-e- a ciccl.slon Eust on the re-rvesent-ion. As agreed to bv 

the Ld. Counsel A)r the pallie-s, we direct kcspon&nat No. 4 

to corlq-&T the npresentation mid pass a reasoncd ordor 

wit-him 60 daws from the date of rece" t A'copy of this; order. 

W-ith the abk)ve!obsc-rva[!P-,)n Ind dIrCcfi.OR, the 

I', 11,1A. stan&F, Lfi.sposed of'. 

Send copy of U-11-S order, long with copy of the 

O.A., to Respondtnt Nos. 2 and 4 'by "Spccd Po,,-;t" al talle 

cost of the applicant. I.d. Counsel for thhe applicant 

undertakes to dtposlt the cost by 0 211 L 2 (111. 

vree copw,,s of this order be limeled over to tliv 

Ld. Counsel. appearvig foi the partie-q. 

P 
N--lE,'M3ERilJuffll-.) 	 MENID I U 

-4~ 


